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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD HENCH
AU HYDERABAD.

0.A.Wo. 1539/97.

Date of decision: 22-1-1998,
Between:

K, Nagaraju. .e Applicant

and
1. Flag Vificer Commancding-in-Cnief,
Eastern Haval Command, Visakhapatnam.

2. General HMatlager, Waval Armament Depot;
Visakhapatnam.

3. Chief Inspector, Haval Armament
Inspectorgte, Visakihapatnam.

Respondents.

Counsel for %thne Appidicant: Sri P.B.Vijava Kumar.
\

Counsel ftor the respondents: Mr. K.Ramulu.

CORAM 3
Hon'ble Sri R. Rangargjan, liemder (Admn,)
Hén'ble Sri B,8. Jal Prahmeshwar, Member (J)

O RDE R.

(per Hon'Dle 38ri B. S. Jal Paraméshwar, liemder (J) .

This 0.,4,, is ftaken up for considératign on the
basis of the letter dated_26-1-1998 for being mentioned.
It is stated that in para 5 of the judgment that'"the res-
pondents ﬁere‘directed o pay the subsistence allowance to
tné applicalit on the Lasis of the revised pay scales kIv Fay.
Commission scalés of Pay)with effect from 1-1-1985, after
deducting the amount that had already been paild towards
sunsisgenéé allowance omn tng pasis ot thgigégegayo§caies."
The counsel for the applicant submits that/the words
"IV Pay Commission Scales of Pay" the words "V Pay Comnission

Scales of Pay" has to be mentioned.
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The learned counsel also submits that unless it is
mentioned "V Pay Comhission Scales of Fay", the applicant
will be paid the subsistence allowance according to IV Pay

Commnission Scales of pay.

We feel that the judgment is obvious as the
applicant was placed under suspension after 1-1-1996,
Further we make it clear that the applicgnt shall be
paid the subsistence allowgnce on the basis of the
accepted Pay Scales of thé Fifih Pay Commission.

The letter dated 20-1-1998 for being mentioned is

disposeiﬂzgjgccordingly. '
g .JAI,PﬁﬁEEEEQQ;;:
dember (J)

Date: 22=1-1998- p

R.RANGARAJAN,
Menber (A)

=

Ditéated in open Court.
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Copy to := ’ |

|
. - |
1. The Flag Officer, Commending~in-Chief,Eastarn Naval Command,
Visaskhapatnam, [
-
2, The Gensral Manager, Navel Armament Depot, Uis?khapatnam.

3, Tha Chief Inspectér, Nayal Armament Inspectorate, Visakhapatnam,

4, Oneg copy to Mr, P,B,Vijaya Kumar, Advecete, CAT., Hyd,

‘ |
5. Ona copy to Mr. K,Ramulu, Add1.CGSC., CAT., Hyd.

6. Ons copy to BS3IP (J),BAT., Hyd, i
| |
7.‘ Bne Copy to D.R‘(A'), mT., Hydl . |

A, Dne duplicate,
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